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- INTRODUCTION 

I, the Chairman, Committee on the Welfare' of Scheduled Castes 
and ·Scheduled Tribes; having been authorised by the Committee to 
submit the Report on tbeir behalf, prdsent this Forty-sixth Report on the 
Ministry of HatH Affairs-Reservations for, and employment of, Sche-
duled Castes and Scheduled Tribes in Assam Rifles, Border Security 
Force, Central Industrial Security Force and Central Reserve Police 
Force. 

2. The Committee took the evidence of the representatives of the 
Ministry of Home Affairs on the 26th and 27th October, 1983. The 
Committee with to express their thanks to officer.s of the Ministry of 
Home Affairs for p~acing before the Committee materiail and informa-
tion the Committee wanted in connection with examination of the 
subject. 

3. The Report \Vas considered and adopteP by the lOI11I1litJce (Ill 

14th February, 1984. 

4. A summary of ConclusionsiRecommendations contained in the 
Report is appended (Appendix-V). 

NEW DELHI 
February, 27, 1984 
Phalguna 8, 1905(S). 

(v) 

.. 
A. C. DAS, 
Chairman. 

C~mm;ttee on tHe Welfare IJ/ 
Scheduled Castes find 

Schtduled Tribes 



CIlAPl'ER I 
Introductory 

CONSTIrunON AND FUNCTIONS OF CENTRAL POLICE 
FORCES 

A. Assam Rifles 

Origin 

The Assam Rifles was originally raised in 1835, under the name 
"Cachar Levy" and the stnmgth was only 750 men. The Force got' 
the present name "Assam Rifles" after the First World War. 

1.2. Prior to January, 1972, the Assam Riftes was being adminis-
tered by the Central Government -through NEFA Administration. The 
administration of the Force became to direct responsibility of the 
Ministry of Home Affairs since the creation of the Union Telrritory 
of Arunacha1 Pradesh in January, 1972. 

1.3 At the beginning the f.·orce was manned by Police Officers. 
Army Officers were taken on deputation from 1882 onwards and the 
Fprce was moulded on Army lines. The Force is now office red by 
Army Deputationists and only ,a small percentage of officers belong to 
the local cadre of Assam Rifles, who are ex-Emergency Commi~iol1-
ed Officers. 

1.4. It has been stated in a note furnished to the Committee that 
the present strenght of the Force is 21 battalions (accounting for 
around 30,000 men). Out of tbelge, 19 battalions are under the 
operational control of the Army, while the romaining two arc working 
in aid of civil administration. 

Constitution I • 

1.5. As regards the constitution of the Force, the Committee have 
been informed that the Force is headed by a Director General (an offi-
cer of the rank of Lt. Gen. of the Army), with its headquarters at 
Shillong. The Director General is assisted at headquarters by a 

, Deputy Director Gelteral (of the rank of Brigadier) with necessary 
complement of stall. The Assam Rifles for operational purposes is 
divided into 5 Ranges each headed by a Deputy Inspector General 
(who supelrvises 3 to 5 Battalions). Bach Battalion is commanded 
by a Commandant who it Lt. ColoneJon deputation from the Army. 

I 
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Functions '0'. 

1.6. It has been stated that the following are the main functions 6f 
Ass n!41_ .,'" am IUI'-:-

Origin 

'(i) Security of international borders in certain sectors. 
(ii) Counter...Insurgekl.cy operations in some of the States in 

the North-Eastern Region: and 
(iii) Assisting tbe civil authorities in maintenance of law 

and order in times of nded. 
B. Border Security Force. 

1.7. The Border Security Force came into being on 1'st December, 
1965. Upto November, 1965 the policing of the! international b9rders 
was entrusted to the Anned Police Battalions of the concerned State 
Governments maintained out of Central grants. After the creation of 
Border Security Forcd. a large number of State Armed Police Batta-
:lions were merged in the newly created Central Force. The existing 
strerigth of the Border SeI(UTity Force comprises 82 Battalions. 
Constitution 

1.8. The Committee have been informed that the Force is headed 
by a Director Oenelral with Headquarters at New Delhi. For com' 
mand and control purposes there are six Sector .JGJs, each having Ib 
to 13 Ba~alions. In tum" the Sector 10 is assisted by officers of 
the rank of DIG each supervising 4 to 5 operational Battalions. The 
Battalions is commandeld by an officer of the rank of Commandant. 
equivalent to a seni<* Seperintendent of Police. 
Functions 

1.9. It has been stated tbat the border Security Force has been 
constituted for ensuring the security of the bord~s of Ind~a. Rule 15 
of the Border Security Force Rules, 1969 made under Border Security 
Force Act. 1968 Jays down the following as the tasks of the Force'-

( i) to promote a sense of security among the people living 
in the border "relas; 

(ii) to prevent trans-border crimes, unauthorised entry into 
or exit from the territory of India; 

(iii)~ to prevent smuggling and any other illegal activity. 
The Force is deployed along Indo-Pakistan, Tndo-Bangladesh and 

lado-Burma borders: 
C. Central Reserve P()lice Forct' 

Origin 
1.10. This force was initially raised in 1939 ali "the Crown's Re-

pnseatative Police Forcer· with a streqth of one Battalion to assi!:t . 
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the then princely states in the maint~ce of law and order. After 
independence, Parliament enacted the Central Reserve Police Force 
Act, 1949, for the constitution and regulation of an Armed Central 
Reserve Police Force. The total number of duty battalions now 
stands at 71. ;In addition: there ,are 3 signal battalitms whichpro\'idc 
signal cover to the Force. 

Constitution , 

1.11 The Central Reserve Police Force is ,headed by a Director 
General stationed at Delhi. He is assisted by a number of sta(f offi-
cers' at the Headquarters.. For the purpose of field command, there 
are four sector Inspectors General. Below the sector level, there are 
ran~es headed by an officer of the rank of Deputy Inspector General 
of Police. On an average, the! Deputy Inspector General supervises 
4 to, 6 Battalions. With a view to ensuring that the Commanding 

~ Officers of operational. battalions devote their entire time and energy 
to operational mattetrs, 18 Group Centres have been set up to cater 
to house keeping jobs with regard to all operational battalions. ' Each 
Group Centre is headed by an officer of the rank of Commandant 
(equivalent to a Superintendent of Police). All the 71 Operational 
Baillions and the 3 Signal Battalions are also commanded by offi-
cers of the rank of Commandant. 

Functions • • 

1.12 It has been stated in a note that the Central Resetrve Police 
Force is an armed force of the Union kept in reserve for assisting the! 
State Govemmel1t~ in maintenance of law and order whenever requir-
ed. While performing these duties, the Central Reserve Police Force 
functions under the control of the civil authority. 

D. Centra/Industrial Security Force 

Origin 

1.13 The Central Industrial Security Force was'raised in 1969 
'under the Central Industrial Security Force Act, 1968. The pasent 
strength of the Force is over 30,000 men who are deployed in 120 
public sector undertakings. 

Constitution 

1.14 The Force is headed by a Director General with headquarters 
in New Delhi. He is assisted by an ~poctor General and a Dumber 
of other staff officers below him. The force is organised OD Deed· 
based pattern depending upon special requirement of 'Dl:lnpOWer, at 
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various undertakings. For operational control, the force is divided 
into four zones. each headed hy a Deputy Inspector Gelneral. The 
units in certain big undertakings are also beaded by Deputy Inspector,s 
Oeneral. In majority of the underfakings, however, the units are 
beaded by Commmdants. . 

Functions 
1.15 The Central Industrial Security Forcl has heen raised for 

the better protection and security of public sector industrial under-
takings. 



CHAPTER 0 
ASSAM RIFLES 

A. ImplemenltlJiono/ Reservation Orders 
, ,. 

2,1 The Committee have been informed that in the mattdr of 
recruitment promotion etc., the Assam 'Rifles follow the Anny prac-
tice, according to which recruitment is made on the basis of a class 
composition prescribed ft>r each battalion at the time of its raising aDd 
there has been no formal reservation for Scheduled CasteslScheduled 
Tribes within this class composition. 

2.2 In this cODnection, the Special Secretary. Ministry pf Home 
Affairs explaineld the PQsitioo during evidence as under:- • 

"Assam Rifles is one of the oldest units which was started in 
the country under the British regime as early as 1883 and 
all along. it has been following the procedures of tho 
Indian Army. Even today, 19 out of the 21 battationl> 
are directly under the operational control of the Indian 
Army. It is only in 1975 that these units came under 
the control of the Ministry of Home Affairs and now we 
know that Assam Rifles are being financed from civil ex-
penditure." 

2.3 As the administration of Assam Rifles came under the direct 
c6ntrol of the Ministry of Home Affairs in 1975, thd Committee ~n
quired why reservation orders were not followed in Assam Rifles from 
that year onwards. The Special Secretary. Ministry of Home Affairs. 
has slated during evidence:-

"We had the same misconception that the reservation order 
did not apply bec,ause the raising of the force was exactly 
on the lines of Army. When this august body pointed 
out to the Ministry, we rectified the mistake. It was an 
omission; I admit. As soon' as this omission was pointed 
out. we rectified the mistake." 

2.4 The 'Committee have been informed that the matter has since 
been reviewed and orders issued on 23~9-1983 to the effect that 
instructions regarding reservation for Scheduled CastesfScheduled 
Tribes are applicable to Assam Rifles Combatants also. 

2.5' Asked whetber the Ct1U in the Ministry or the Liaison. 
Officer had at (any time pointed out that there ought to be reservation 
in Assam Ri8es, the representative of the Ministry of Home Aft~ re- . 
plied in the negative but explained that the Ministry itself was under 

5 



6 • the misconteption due to the fact· that .the Force was being administer-
ed all along on the Army lines. 

2.6 The C~ note that fa Assam Rilles bulk of the force is 
uder Anny's operatioqal control and. abe penouel are govenaed. by 
tile Arm, Act. Even tho .... tllere is raervatioa for Sebedaled C __ I 
~ Tribes ill other Central Police Forces, namely, BSF, CRPF 
.... CISF, the policy of reservation bad not been applied to the Assam 
RIles. The represeat8tive of tbe Mluidry of)lome Mairs bas admit· 
ted dariag evidence tbat ,even though IIIIits of Assam RJftes C8Dle under 
die colltl'ol of the MIaistry 01 Home Affairs some dme in 1975 the 
rtSenaticms were aat made appUeabJe to' the Force. OIlly after this 
Iab;,ct ·was taken up by the Committee for examiDadon it was reaIiIed 
that the' Foree was beiDg &naIIeed from civil expeDditure and as such 
reser\ratiODS for Scbeduled Castes/Scheduled Tribes should apply. Ac· 
cordiDgIy orders to this elect were _ed by Government on 23.'.1983. 

'I1Ie CODUDittee feel surprised that Ministry of Home Affairs which 
__ • orden pertaiDiag to reservations in services did not implemr.nt 
the same In Assam RiRes which is under thier administrative control. 
'I1Ie COIIIIIIIttee hope that orders i .... on 23.'.83 wiD not merely 
remaiD OD paper but would be implemented in letter and spirit. 

B. Representation in Service.' 

2.7. In the Assam Riftes, 80 per cell.! posts in the Oilic~r~;' r;lnk.s 
are filled by deput,ationists from the Army and 20 per cent by promo-
tion from lower .ranks. So far as the recruitment of staff i~ concerned. 
the combatant staff in Assam Riftes are recruited through various re-
cruitment rallies arranged at various AS$am Rifles Range Headquarters 
as also in the interior of the States of North-Eeastem regions. 

2.8 . .Tbe total staff strength of the Assam Rifles during the4 last 
three years, the number of Scheduled Caste and Scheduled Tribe em-
ployees md their respective percentag~ to the total strength were as 
indicated below:-

Grol,JP .". 
Group B 

, Group C 
8 Croup D 

(ScawnSerlI ) 
(I (:roup D 

Total 
Stren,th 

3 

391 
23 

6503 
560 

24593 

No. of Employees ------.--sc ST 
(Hill Tribes) 

4 5 

-t-
2 3 

"'5~ 151 
402 158 

1276 1889 

Percf'.Dtafe 

SC ST 
(Hill Tribe;) 

6 7 
I • C) 

8'7 ':1' () 
:1'9 2'3 

71 • B 28·~ 

5'2 ,. 7 



'1 _._--_._-_ .. 
Q 3 4 5 6 7 

---- --I 

Group A 399 4 1'0 

Group B !IS '2 4 8'7 I,'. 
9 Group C • 6534 1150 155 S·8 11'4 
8 Group D 570 397 173 6!)06 3°'3 

(Seavearen) 

Croup D '25 148 1384 1968 5'S 7. 8 
--_ .. _------ ---.-- - ---

Group A 411 3 0'7 

Group B • '23 '2 4'4 8'7 

9 Group C 6734- 1154 ISS s,8 11,8 

8 GroupD 
(ScaVf!llP'l ) 

590 4411 148 74'9 '25'1 

\I Group D 114873 1387 \10gB 5,6 8'4 

. 2.9 It is seen that as at the end of the year 1982, the strel1Jth of 
·officers in Group 'A' posts w.as 411 out of whom only three belonged 
to Scheduled Tribes (HiD Tribes) and none to Scheduled Cutes. AB-
ked about the reasons for such low representation, the Director Gene-
ral of ABsam. Rifles during evidence has stated.:-

"The Officers from the Indian Army come on ~putation to the 
Assam. !tift •. All Group 'A' officers are on deputation 
with the exception of 118 o~ers who were taken in from 
the retired or' ex-Emergency Commissioned Officers as ,. 
one-time measure. Thereafter, there has been no recruit-
ment to the Group 'A' cadre directly. As far as Anny Offi-
cers on deputation are concerned no reservation is pres-
cribed." 

2.10 When the Committele pointed out that if it was possible to 
have direct recruitment to Group 'A' posts in the Anny, why the same 
practice could not be followed in the Assam Rifles,' the Special Secre-
tary, Ministry of Home Affairs has stated during evidence:-

"This is a very compiicated issue. Thera is lot of .weight in your 
Staterl!ent. It will be considered. The question is: this is 
paramilitary organisation which 'has been expanded after 
the Chinese aggr~ion in this area and the incursion is 
going on day in and day out there. We have to consult 
the Ministry. of Defence and other Ministries on these 
m,atters." . 
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2.11 Tbe GOVerDJDellt have accepted ~ principles dlat re.serva-
aioos for Scbeduled Castes and Scbeduled Tribes woulcl apply to the 
A--. RUles. Tbe Committee feel that .. policy of takiDg ofticers in 
Group 'A' posts from the Army OD depDtation should be reviewed by 
tile Govern __ t. 1be Bonier Security Force, CPDtrai Reserve Police 
Force .... Central Indutrial Security Force have their own arrange-
ments for direct recruitment to Group 'A' posts in their .rvices. 
Reservations for Scheduled Castes/Scbeduled Tribes bas also been 
plO\lidctt in Group 'A' posts in the matter of recruilm,19lt and promotion. 
The Committee would suggest adoption of similar procedure in 
Assam Rifles also. 

2.12 It is seen that a.. at the end of the year 1982. 
out of a total strength of 6734post~ ill Group 'CO, 
the number of Scheduled Castes aDd ~Scbeduled Tribes 
(RDI Trib~) was 254 (3.8%) and 153 (2.3%) respectively. 
In Group 'D' posts (other tban scavengers), out of a total strength of 
24,878, tbe Dumber of Scbeduled Castes and Scheduled Tribes (Hili 
TdbpJ) was 1387 (5.6%) and 2098 (8.4%) respectively. The repre-
!lfDtatien of these communities is thus very low eveD in Group 'C' ud 
'0' posts. The CommJttee recommend that special efforts should be 
made to remlit a laqe Dumber of Scb~uled CB!t.es aDd Scheduled 
TrIbes in Group 'e' and '0' posts in the services of Assam Rifles by 
resorting to special reenihnent: ' 



CIIAPfER. m 
BORDER SECURITY FORCE 

A. Impiemefllation of reservation orders 

3. J The orders issued by the Ministry of Home Affairs (Depart-
ment of Personnel and Administrative Reforms)' regarding reserva-
tions for Schelduled Castes and Scheduled Tribes in the matter of rc-
crui~ment/promotion etc. apply to the Border Security Force. 

3.2 The following categories of posts are covered by the·re-
servation orders: 

Grou/> 

)} 

•• 
C(JItl'"'Y oj PDst 

A~~iltant Commandant 
In.peetor 
Sub-In.pector • 
Hel:d COnstable 
Naik 
L~nee N"ik 
Con,·tl:ble 
Follower 

3.3 The following ar~ the categories of posts which 'do not fall un-
der the reservation orders: 

1. Direc~or General 
2. Inspector General of Police 
3. Deputy Inspector General of Police 
4. Commandant 
5. Deputy Commandant. • 

3.4 It. has been stat¢. that in BSF reservation orders have been 
followed in the matter of direct recruitment since 1966 when the 
force was raised. However, in the matter of promotions BSF was 
not following <the reservation orders till 1982. When asked to state 
why there was delay in implementing the orders for resefrvation in 
promotion in SSF, the Special Secretary, Ministry of Home Affairs 
explained doting evidence that according to a couple of court judge-
ments it had been held that BSF personnel were not civil personnel 

. and based on this misapprehension, the rc.'fSerVation orders for promo-
tion were not implemented when the orders were issued. The reserva-
tion orders have now been mad applicable since Jt was felt that wher-
ever there was civil expenditure, the posts were civil. Ministry of 
Home Affairs (Directorate! General, Border Security Force) Jetter 
No. 21150182-Rect1BSF dated 30th March. 1.982 issued in this 
connection is at Appendix-I. 

9 
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3.S The Ministry of Home Alairs (Directorate General, Border 
Security Force) ldtter No. 211S0182-Rcctt1BSF dated 30 March. 1982, 
issued to the various BSF authorities relates to application of niles 
regarding reservations in the matter of appoilltmentsipromotions in 
non-Gazetted ranks of thcf BSP. Pari 4 of this letter is reproduced 
bolow:-

11 

"The vacancies remaining unfilled through possible non-
availability of SCIST personnel on the approved list for 
promotiOll" should be canied forward for 'a period of thi'ec 
recruitment years. after which the matter regarding de-
reservation of these vacancies should be taken up with 
FHQ, subject to the stipulation that fresh reservations 
alongwith the cany forward reservations should not ex-
ceect so per cc:lDt of the total vacancies available on a 
particular occasion." 

B. Method of 'Recruitment 

, 3.6 Tho mode of recruitment in Border Security Force at various 
levels is as undcr:-

CoDitable (Group C) 

LUlce Naik 

Naik (Group C) 

Head Collitable 

Sub-illlpector (Group C) . 

lnapector (Group (:). 

1 
AabtaDt Commandant (Group A) 

Deputy Commandallt (Group A) and 
above. . • • • . 

Direct recruitment 

Thl'OUlh promotiOll 

Direct recruitmenl and throurh promotion. 

Through promotiOll 

Direct recruitment aDd thro,,~h promotion. 

~hrough promotion. 

3.7 Racruitment to the posts of Constable, SUb-Inspector and 
Assistant Commandant is made through a written test. 

C. Relaxation~/Concessions 

'.8 In Border Security Force relaxation in age upto S years is 
allowed to Scheduled CastetScheduldd Tribe candidates as per Go-
vernment orders. In promotion tests for the posts of Sub-Inspector 
and Inspector,. relaxation of qualifying marks to the extent of 10 pel' 
cent of total marks is allowed in the ~ of Scheduled Caste, and, 



, I I 

Scheduled Tribes candidates. Thus qualifying percentage is fixed 
.at 45 per cent while for general category candidates it is S5 per cent. 
Besides the minimum dducational qualification prescribed for the 
post of Constables which is Matric pass has been relaxed to 8th. pass 
for Scheduled Castel Scheduled Tribe candidates. 

3.9 Minimum physi~al standards are same for Scheduled Castesl 
.Scheduled Tribes and others. 

D. Representation in Services 

3.10 The foIlowing statement indicates the recruitme!nt made dur-
'ing each of the last three years in the Border Security Force.:-

Year Category of p05ts No. of No. of Percentage 
Penon~ ----_._--

recruited sa ST. SC ST 

--"~------
._- ...... _--_ .. -

Group A. 1:16 

Group B .. 
9 Group C. 3513 630 313 17'91:1 8·go 

8 Group D. 
(Scavenge") 

6. 51 83. 60 1·60 

0 Group D. 
(Others) 

s6 ~'7° 

.. __ ._,..-

Group A. 13 3 113'°7 

Group B 

9 Group C. :1764 49+ 1:1:19 17. 8 7 8'IICj 

8 Group D. 
(Scavengen) 

95 70 3 71'10 ,'10 

Group D. 
(Othen) 

- ... ~-. -_._---. ---
Group A. :II 3 14':18 4'7 1 

Group B 4 .. 
9 Group C. 1089 :178 39 :I .... ~ 3· ... 9 

• Group D . 
(Sca"anren) 

57 39 68'40 1'70 

12 Group D. 
(Othenl 

10 
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• 
3-U TIle Committee Dote that the rtSerYadoD ord.en have beeII 

feUowed in Border Security F'orce ill the matter of direct rec:ndtmeat 
since 1966 wben the force was~. But in the matter of promotions 
the .,..-vatioas were not implemented in Border Security Force till 
1981 UDder the misapprehension that Bord,er Security Force perlilOnnel 
were not cml personnel. The Comlllittee are constrained to obIer'fe 
that a misapprehension OR the part of Ministry of Home Affairs dult 
lISt' Ppsonuel were not ci'fil personnel bad caused irrepairable loss to 
MeduIed CIIIleI/SdaeUIed TrIbee ill • lIlach lIS they were denied 
.. ection in promotional posts on the basis of reservation to which they 
were ~titled under the standing illstructions. The reservations ill pro. 
motion bad been made appUcable with elect from 30th March, 1981. 
The Committee feel snrprised that the Ministry of Home Affairs which 
Is tile ... MIUtry fOr all welfare JD,eIIIInI relating to Scheduled 
CastesjSchedulett Tribes and which is also responsible for issuing orders 
relating to reservation in services have failed to implement t~ same in 
ORe of their own organisations viz. Border Security Force, which is 
ander their administrative control. 

3.13 The Committee find that as on 1st January, 1983 out of 1,446 
officers in Group 'A' there were only 33 Scheduled Caste Officers 
(1.18 %) and lS Scheduled Tribe OIIicen (1.73 %). These percentag,es 
are very low when compared to the prescribed reservation 'of 15% for 
Scheduled Casf,es and 7i% for Scheduled Tribes. During the years 
1980, 1981 and 1981, oot of 60 officers appointed to Group 'A' posts 
6 belonged to Scheduled Castes and one to Scheduled Tn'be. It is 
evident that unless the Intake of Schedu~~ Caste/Scheduled Tribe 
officers in the lowest rung of Group 'A' pOlilts by direct recruitment as 
aIIO by promotion is considerably inc~ased, the position is not Ukely 
to Improve. Th~ Committee desire that the Minl'ltry of Home Affairs 
as also the Border Sec.rtty Force authorities should take necessary 
steps incloding resort to special recruitment to increa'le the repres.1!IIta-
tlea of these cOllUBDnities. 

3.14 Th~ MInistry of Home AlBirs (Directorate General. Bord~r 
Security Force) have, In their letter dated 30th Marcil, 1981, issued 
instructions that the unfilled reserved vacanc\ts in promotion should 
be carried forward for 8 period of three recruitment yean, after whicb 
the .... tter regning deretljel"V8tion of such vaC!lncies should be takeR 
up with Field Headquarters. The Committee find tbat these instnc· 
tIoas are DOt in coolODance with the orders issued by the Department 
of PelwDaei and Administrative Reforms. In accordance with the 
.tructions contained in the Deputment 01 Personnel OM No. 36011/ 
3f76-Estt. (sen. dated 22nc1 J_aary, 197'7, a vacaney ~ed for 



Scheduled Castes or Scheduled Tribes for which a caadldate beloaaiDl 
to that cODlDluaity is not available even ~er taking aU the presalJed 
steps bas first to be de~ed with the approval of the AdmiDistralive 
Ministry/Department of Personnel before filling it by a geaeral cadi-
daie. After a reserved vac'aney iii so dereserved, tbe re\~rvation is to 
he carried forward to subsequent tbree years. The CODlDllttee desir,e 
abat the letter dated 30th Marcb, 1982 issued by the Directorate. ~e
raJ, Border Seearity Force mould be suitably ameadeel aad the ceaee .. -
..... tIloridel laformed aetOtdiIIlI1. 



CHAPTER IV 

CENTRAL RESERVE POLICE FORCE 

A. Implementiltion of Reservation Orders 

4.1 ~t bali been stated that CRPF has been following the reserva-
tion orders .in tbe matter of direct recruitment as and when the orders 
were issued. For promotion. the ordersarebein·g fonowed since 1976 
only. 

4.2 In reply to a qUe6tion whether instructions issued by the 
Minhtry of Home Affair!! (Department of Personnel) regarding reo 
aervations are communicated simultaneously for implementation in 
CRPF, the Committee have been informed that Department of Per-
sonnel and Administrative Reforms endorsed copies of instructions 
issued by them directly to all organisations under the Ministry of 
Home Affairs. 

4.3 The rese·rvation orders apply to the following categories of 
posts: 
--.,.-- .. --- -- -.---.---- --. --------_. 

Group 

A 

n 

Category 

ny. SUpdt. of Poli!:e/Company 
Command .. r 

IIl-~pector 

Sub-In~"r.ctor 

Head COllltable 
Nolik 

Collltablr 
Follower 

«-Th~-f~llowing~~tei~ri-~f posts- -do n~tfail--~~d~r the re-
servation orders: 

1. Director General 
2. Inspector 08neral -of Police 
3. Deputy Inspector General of Police 
4. Commandant 
!5. Assistant Commandant. 

16 
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B. Method of Recruitment 

.4.5 The method of recruitment followed in CRPF is as under:-

f Constable (Group C) 

. Head Constable (Group C) 
Naik 

Sub· Inspector (Group. C) 

Inspector (Group C) 

Dy. SP Asstt. Commandant! 
Commandant (Group A) 

Hundred per cent vacancies are ftlled 
by direct recruitment.· Recruit· 
ment is done in various parts of 
the country. Employment Exchan· 
ges and SC and ST orpniaatlons 
are also approached for ~sortng 
such candidates. 

Five per cent by direct recruitment 
and remaining 95 per cent by local 
promotion. 

Twenty·five per cent by direct recruit· 
ment and 75 per ·cent by local pro· 
motion. 

Hundred ~r cent vacancies occuring 
in the Force are filled by promo-
tion. 

By promotion I deputation/re.employ. 
ment partly by direct recruitment 
in acsc of Dy: SPa only. 

4.6 Recruitment to the posts of Naik, Head Con~table. Sub·hIS· 
. pector and Dy. 'Supdt. cif "Police (Company Commander) is mad~ 
. through writt$ test. 

. . 
C. Relaxations/Concess(ons 

4.7 In CRPF, age relaxation upto 5 yean is allowed to Schedu'ed 
.. Castel Scheduled Tribe candidates. Minimum physical standards are 
thel same for SCheduled Caste I Scheduled Tribe candidates and others. 

D. Representation In Services 

4.8 The· fc)lluwing table indicates the recruitment made in the 
:years 1980, ; 98 i anJ 1982 in the Central Reserve Police Force:-



-"~ 18 

Year Category or potb No. of Number of Percentage 
pcrlOlll 
rec:Nlted sa ST sa ST 

- .g8q 
Group A 19 8 3 ~'IO 15'79-

Croup B 

Croup a 6455 log. 396 15·86 6'14 

Group D .25 81 64·80 
(ScaveJllen) 

Group D ~ 1.7 II 33- 26 2-49-
(Olben) ------

'981 
Group A s6 15 4i ·67 2'78 

Group B 

Group a 667' 1147 487 1"'9 7'So 

Group D . 100 7° 7°'00 1'00-
(Scaveapl) 

Group D 
(Otben) 

sSg 49 10 '3'28 2'71 -

-----
.g82 

Group A 

Group B 

Group a 3576 1325 786 37'°5 21'gB 

Group D 
(Scavqen) 

. 54 45 83'33 1·85 

Group D 
(Olben) 

144 II 4 7. 64 11·,8 

.... --~--
4.9 The Committee desired to know about the representation of 

Scheduled Castes and Scheduled Tribes in Central Reserve Police 
Force during the last three years. The following data has been 
fumished:-.. 
Year Ca.ry of pelIb Total No. of employee Percmtage 

Strqtb sa ST sa ST ----- --_._---• 3 4 5 6 7 ------ .. '980 
Group A. 1003 41 IS 4-·8 1'29 

IGroup B 13 
Grollp a: 6860, 7575 3550 11'°4 5'17 
Group D. 
(Scaveasen) 

. Irdi3 1113 S3 88'12 2'77 

Group D. 
(Olben) 

468• 790 392 .6·87 8'37 
- -_._----
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-_._----_ ... ---~ .----- ------ •... . _-_._--_. __ ... - - .. _--- ---.--

R 3 4 5 6 7 

'g81 
Group A 1140 48 II 4'RI 0·g6 
Group II IS 
Group C 7RSga 7391 35R6 10'00 4·8S 
GroupD 
(Sca.eqen) 

1494- "S8 45 76'17 S'OI 

Group D 
(Odlcn) 

478R 61 7 S84 12'go 8·oS 

Igi. 
Group A 1110 41 15 3'50 1'118· 
Group IS 13 
Group C 74050 9631 4111Cit 13'00 5'75 
Group D 
(ScaveDlcn) 

1383 1167 4B 84'38 S'47 

Group D 
(Olben) 

4937 985 30 3 19'9~ 6"3 

---------- ._-.-_._---
4.10 Asked about the reasons for shortfalls in the representiltioD. 

of Scheduled Castes and Scheduled Tribes, the Specia1 Secretary, 
Ministry of Home Affairs, stated during evidence:-

( ,I • 

"In the Central Reserve Police Force, from the year 1965 on-
wards, it had to absorb 31 battalions of the States. That 
is one thing. Secondly, they had also to absorb., Emer-
gency Commissioned Officers into their ranks. So, to 
that extent, the percentage of Scheduled Castes and 
Scheduled Tribes had to suffer." 

4.11 Asked what steps have been taken to increase the intake of 
Scheduled Castes and Scheduled Tribes in Central Reserve Police 
Force, the Committee have been informed that . the vll/cancies are 
advertised in all leading national and regional newspapers in accord-
ance with the Govemmc;nt orders· regarding advertisement wbile 
carrying out direct recruitment of Deputy Superintendent of Police. 
Sub-Inspectors, Head Constables, Naiks and Constables and reserved 
quota for Scheduled Castes/Scheduled Tribes candidates are duly 
notified accordingly. Moreover. Scheduled Castes/Scheduled Tribes 
organisations have also been approached to sponlor suitable candidllell . 

•• 12 De Coal_Idee DOte dlat Ia Canl Reaerve PoIke Force 
file reaervdoas orden for promotion were macle applicable oaIy troat 
1976 onwards ft. Ministry 01 BODIe Aftaln O.M. No. 1/12/6,7. 



Est. (C) dated 11th July, 1968 bad prescribed reservation fOr Sche· 
duled Castes 8Dd Scheduled Tribes in posts 611ed by promotion, throop 
limited departmental competitive examination and also by the metbod 
of selection. TIle prescribed reservations at that time were lU% 
for Scheduled Caste and 5 % for Scheduled Tribe. FroID March, 
1970 these percentages were raised to 15 and 71 respectively. Orders 
regarding reservations in promotion upto Group 'A' posts were i9saed 
in July, 1974 by the Department of Personnel. From the method of 
recrnitment followed in Central Reserve Police Force it is noticed 
that 95% of the posts of Head Constable and Naij[ are filled by pro. 
motion. Similarly 75% of the posts of Sub-Inspectors aod 
100% of the posts of Inspectors are filled by promotion. Some posts 
in the rank of Deputy Superintendent or PoUce and Asstt. Commaa. 
dant are also filled by promotion. 

4.13 If reservation orders had been implemented from the year 
1968 itself, a large number of these promotional posts would haTe 
been filled by Scheduled Caste/Scheduled Tribe personnel against 
the reserved vacancies. The COIIlmittee regret to observe that by 
delaying the implementation of reservation orders tm the year 1976. 
grave injustice has been done to the ~heduled Ca.~e/Schechiled Tribe 
personnel of the CRPF. 

4.14 It is __ that in Group 'A' posts, as on 1.1.1983, out of 
1110 ofticen, 41 (3.50%) beIoDpd to Seheduled Castes and .15 
(1.18%) to Scheduled Tribes as against the prescribed percentages of 
15 and 7! respectively. The Committee would like the Ministry of 
Home Aftalrs and the Central Reserve Police Force 'authorities to 
eaure that a larger number df persons belonging to these communities 
are recruited promoted to Group 'A' posts by holding special depart. 
mental examination and by relaxing the staadards and service condi· 
tions. 



CllAPI'ER V 

CENTRAL INDUSlRIAL SECURITY FORCE 

A. Implementation of Reservation Orders 

5.1 The Committee have been informed th&ft the orders iSsued by 
.the Ministry of Home Affairs (Deptt. of Personnel and Administrative 
Refonils) regarding reservations for Scheduled Castes and SchedUled 
Tribes in the matter of recruitment are being followed in Central 
Industrial Security Force since DeOember 1969 when the Force was 
raised. 

5.2 The following categories of posts are covered by the reserva-
tion orders: 

Oro"" 

A 
B 
C 

D 

Category of post 

Commandant/Dy. Commandant 
Assistant Commandant 
Inspector 
Sub-Inspector 
Assistant Sub-Inspector 
Head Constable 
Naik 
Constable 
Follower 

5.3 The following categories of posts do not faU ander the resc!-
varion orders:-

1. Director General 
2. Inspector General Of Police 
3. Deputy Inspector General of Police 

B. Method of recruitment 

5.4 In the Central Industrial} Security Force, the method of recruit-
ment for different ranks is as under:-

FoUowt'~ 

('.on'tablt" 

(Group D) 

(Group C) 

By ab,)f!)rptio:1 of p::r.'l;1i f,'r,:n ini'l.trial 
undertakingw. f'ailing which by direct 
recruitment or by re-employment-loo%. 

By absorption of person, from industrial 
undertakinga. failing which by re-crnpl"y-
ment or direct rl'crl\it'n~nt ,.r d-"u·.·t{o:-n 
nr Ir:lll<fer.,nn%. 

~ :II _ :l:1Il ' 
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:'-hik (Group C) (a) By ablors,tion of pel'lloll~ from indul-

trial un ertakinp, failing which by 
promotiOD-So% • 

(b) By promotiOD, failing which by depu ta-
tion or traDifer or re-employmeat-
70 %. 

ead COIIItable (Group C) (a) Br absoztion of pellODi from indUl-
tnal un ertakinp failing which by 
promotion-I 0%. 

(b) By promotion, failiq which by re-
employment or deputadOD-80%. 

(c) By re-employment or deputatiOll or 
transfer or direct recnlitment 10%. 

Auiatut Su~lnlpector (Group C) (a) By a~tion of penona from iDdUl-
(Jbecutive) trial u ertakinp, failing which by 

pr~jotion-!Zo% . 

(b) By ~romotion failing which by re-
emp oyment or direct recruitmtlDt or 
deputation or tramfer.fio%. 

(c) By direct recruitment or deputatiOD or 
tmuer or re-employment-lIo%. 

Sub-bIpector 
(Baecutln) 

(Group C) (a) By absorption of person. Crom iaduR. 
trial undertakings, Cailing which by 
promotion-liS %. 

(b) By promotion Cailing which by re-
employment or direct recruitment or 
deputation or tranver - 50%. 

(c) By re-emplyment or direct recruitment 
or deputation or trauer-1I5%. 

I ...... r (Group C) (a) By ablOrptiOD of penona from the 
undertakingA, failinl which by promo-
tion-1I5%· 

(b) By promotion. faililll which by direct 
recruitmeat of relea.ed Eco./Short 
Service Regular CommlniODed OfficeR 
of the Army or equivalent rank' in tbe 
Navy or Air Force or by deputation or 
traDifer-60% . 

(c) By d~utation or tranuer failing whic:la 
by di rect recruitment or relcued 
£COl/Short Service R.egular ConI!. 
millioned Ofticen or the Army or 
~quiyalent ranu in the Navy or Air-
Ferce or by promotion-15% 

Allia ... t eam..adut (Group B) (a) By promotion failing which by traasfer 
OD deputation-50 %. 

(b) Iy tr&Dlfer from the tublic lector 
u.ndertakiap fallial whlc by promo-
tlOD-20%. . 

(t'~ By transfer <).1 deputatiea/traa.raf 
re-employment-IO·' 



<Commandant (Group AJ 

(d) Twenty per cent by direct rcocruiunen Il 
through the Indian Administratin 
Service, etc. EumiDatlon coaducted 
by the Union Public Service Comi. 
mluion for Catepry II ICrvciel (viz. 
IPS etc) 

(a) Fifty per cent by promotion (aili ... 
which by transfer on deputatiOli. 

(b) Forty per emit by transfel' on deputa 
tion/tran..rer. 

(cl Ten per cent by re-cmpioymcl\l failia, 
whicb by transfer on dcPUto1tioD. 

S.S Recrt4tment to the posts of Assistant ISub-Inspector, Sub-
Inspector and Assistant Commandant is made through written test. 

5.6 It is noticed that in the CISF, for recruitment to the post of 
Follower, method of recruitment is: 100% by absorption of persODlJ 
from industrial undertakings, failing which by direct recruitment or 
by re-employment. For recruitment to the post of Constable, method 
of recr.uitment. is: 100% by absorption of persons from industrial 
undert~ings, failing which by re-employment or dit"ect' recruitment 
or deputation or transfer. The Committee pointed OUt that this method 
of recruitment reduced the intake of Scheduled Caste/Scheduled Tribe 
candidates by way of direct recruitment. In this connection, the Dir· 
ector General, CISF, stated as under:-

"This is not correct, Sir. Take, for example, the rank of 
Constable which constitutes the largest number of indi-: 
viduals in my Force. It is true that initiaUy the first item 
mentioned is absorption." 

The Committee enquired whether this wEls not a lacuna. The 
Director General, CISF stated as under:-

"In reality the number that we have to absorb is not very 
large." 

S.7 The Committee pointed out that for recruitment to the post 
of Naik, 30% was by absorption of -persons from industrial under· 
taklngs, failing which by promotion. Thus, the provision of 30% 
barred the chances of Constables in CISF for promotion as NMk. ID 
thris connection, the Director General, CISF, stated as under:-

"What I am submitting is that in reality the number of people 
coming from public undertakings into CISF is not larp 
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because they do not wish to be governed by the strict 
discipline of the Force." 

5.8 The Director General, CISF, added that almost 90% of the 
posts of Naik were fiUed by promotion only. 

C. Relaxations/Concessions 

5.9 In ClSF, relaxation in upper age limit by 5 years is admissible 
to Scheduled Caste/Scheduled Tribe candidates. In -physical stand-
ard, relaxation is allowed in the case of Scheduled Tribes in the matter 
of height by 7 cms. as per recruitment rules. Concession in marks is 
Jiven to Scheduled Caste/Scheduled Tribe c&'lldidates in cases where 
dle required number of candidates from these commuDities have not 
passed the written examination in the normal course. 

D. Representation in 'services 

S.10 Tho following ta~e indicates the recruitment made in CISF 
daring the years 1980, 1981 and 1982: 
.--- .. ---..... -.,.~ .. _ .. _----_ .. __ .,-,._- .-----.... .. _._-.-._-----
Year Category of POSt6 No. of No, of PerCf"Iltase 

Penoo. --- . ------'--"'.-.-
recruited SC ST SC ST 

-----------
Group A. 

Group B " 
9 Group C. 3870 452 3M 11- 67 8·63 

8 Group D. 28 III 75'00 3'57 
(ScaVflllgen ) 

0 Group D. 
(Othen) 

187 43 3 123- 00 ,'60-

Greup A. 

Group B 100'00 

9 Group c. 1978 349 9J 17'64 4'60' 
8 Group D. 40 

(Scavengen) 
115 6a·So 11'50 ' 

Group D. 
(Othen) 

100 110 5 110'00 5- 00-
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.... _ .. --.... --_______ --- -~_. __ ._____a.._ __ .~ _____ .. 3 4- 5 6 7 .. 

Group A., 

Group B 2 , Group C. 4-306 612 473 14'21 11'00 

8 Group D. 43 29 67'44- 2'33 
(Scavenpn) 

II Group D, 
(Othen) 

136 30 4 211'06 2'94 

5.11. The total staff strength of the CISF durbig the last three 
years, the Dumber of Scheduled Caste and Scheduled Tribe employees 
almODg them and their petceJltage· to the total strength are iDdicatDi· 
below:-
------ - ----_ .. _._-.. 

yaz- Cateaory of PDlU Tota1 No. of Percentage 
strength 

SC ST SC ST 

Group A. 55 I ,ill 

Group B 193 5 2,60 0'50 

9 Group C. 27333 4360 2207 IS-95 B,08 

8 Group D. 
(lkavqen) 

310 318 17 Ss'68 4'47 

0 Group D. 
(Othen) 

1701 439 6R 25,81 3' fit. 

Group A. 5B 3 5'17 

Group B 224 6 2'70 

9 GroupO 211+55 4694 11377 16'4 8·3 
8 Group D, 

(Seavenlen) 
414 186 113 Gg.o8 5'56 

Group D. 
E(>tben) 

1776 473 66 116,63 S'7· 

Group A, 61 5 8'06 

GroupB 139 ,; 3 2'5 I'll 

9 Group C, 31611B 4g68 1lfit.5 IS-7 8'3 

8 Group D, 44-2 337 17 76'24 3.85 
(Scaven ..... ) 

II Group D, 
(Otben) 

1941 481 106 24'78 S· ... 
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5.12 The CollUllittee fiDd that ia the CISF the method ef recnit-
ment to the post of Follower is 100% by absorption of persons from 
WustrIai undertakiDg,J fai1ing whk:h by direct recruitment or by re-
_ploymeat. For recruitment to the post of Constable. metbod of 
recruitmeat is 100% by absorptioD of persoDS from indU8trial UDder-
I8IkiIap faiIiDg which by re.~mploymeDt or direCt recruitmeat or de,.. 
tatioa or traDsfer. The Committee teel that the provisioD of absorp-
tIoD of perIODS from indnstrial undertakiDgs to these posts could reduce 
lite illtake of Scheduled Caste/Sc~uled Tribe candidates. 11ae 
Director Gelleral, CISF, iDformecl the Committee during evideDce that 
in reality the number of persons coming from public undertakings into 
CISF is not large. Even so, the Committee are of the view that there 
is a lacuna in the eDsting rules for recroihnent/promotion to t~ posts 
of Follower, Constable aDd NaIL This Deedll to be rectified so that 
die recraitmeat IIIId promotioD or Scheduled Caste/Schedukd Tribe 
candidates is imProved. 

5.13 The Committee find that in Group '8' posts in CISF, as OD 
1.1.1983, out of 239 officers, only 6 (l.S%) belonged to Scheduled 
Castes and 3 (1.2%) to Scheduled Tribes. Thus. representation of 
these communit~ in Group 'B' posts is highly unsatisfactory. Iu 
Group 'A' posts, out of 62 officers, only 5 officers belong to Scheduled 
Castes arid nODe to Scheduled Tribes. The Committee woald like the 
Ministry of Home Alain and the CISF authori_ to look into the 
matter aDd take necessary steps including resort to special recruitment 
to make ap the shortfalls in these categories. 

• •••• .. ~ •• , • • •• -.>, 



-RECRUITMENT BOARDSiSELECTION C9MMITTEES 

6.1 The composition of Recruitment Boards/Selection COlllmittl~e 
for selection of candiuatesfor various categories of posts is as under:-

I. F nr Corts/llbl". 
(GroupC) 

II. F~r·Sll.b.ll1lpn:a,s 
(Group C)i 

3· Fo. Assistant: 

('''''''''lIl1da''tl 
(Group A) 

• 

I-

B",Jer SBeuritp Force 
I 

Commandant 
Dy. Commandant -
AuMt. 
ComrnRtldant 

- Medical Officer 
IlUper,tor 

DIG 
lZ Commandanil 

Preaiding Offieer 
Mmtl!l"r 

Member 
Member 

, 
Presiding Officer 
Memben 

. P"lim;Mr;Y S,lleti." 
IG/DIG 

II Commandalltl 

DC BSF 

:3 IGK 

Chairman 

Member 

Filial S,lfctirJII 

Chairman 

Memb"n 

(One each from BSF. CRPF and S8') 

• 

. t. Fnr Deputy Supdt. (Company Commander) (Group A) 

Pl'fllitrtiMry S.lutio" 

IG/DIG Chairman 

lZ Commandantl MenibfTI 

DG BSF Chairman 

3 TGa . ~femben 
(one each frOll! SSP/CRP andS SII) 

27 
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I. 'ar .. 8uh.~· 
(GroupO~ 

Member-I 

M~..,...g 
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Co-opted Member -

S. At HIfIII C""*""I/NtJ4J 
(GroupO) 

Chairman 

Member-I 

MlIIDber-:z 

FfIr~~/s 
(Group B) 

RccruitmeDtillJMdetbroulh UPSC 

FfIr lruIM_s 
(Group C) 

PrsidiIII 0IUrcr 

Manber 

FfIr Su6-/ruIIfIGrI . 
(Group C) 

Prelidiag Officer 

Members 

Pr6Jldiq Officer 

Members 

PrelicliqOllic;cr 

Members 

Inspector General of Police 

Dy. Inspector General of Police 

Dy. ~ Geoeral or·Police 

Commandant 

Dy. Inspector Gcaeral of 
Police 

Commandant 

Commandant 

Inspector GeaGNI 
Two Deputy In.pecton General 

Deputy Inspector General 

. Two A.i,tant IlIIpcctorsGcncl'a1 
CommandlUlts 

Deputy InspfCtor General 

Two '\,silJtant Inspccton General/ 
Comnllllldants 

(one uf whom may be a Dy. 
Commandan'/ ASIItt. Comman~ 

dant. 

A'llistant Inspector General/ 
Colnmandant 

Two A,siatant Commandants 

6.2 When the Cemmittee wanted to know whether a representa· 
tive of Scheduled Castel Scheduled Tribe was invariably included in 
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the Selection Boards of the Central Police Force, the special Secre-
tary, Ministry of Home Affairs, replied during elvidence as under: 

"So far as the CISF is concerned, the DG tells me that on 
every Board 'there is a member of the Scheduled Caste. ' 
~ am making a positive statement." 

The Director General, ClSF, added as under:-

"Where we do not have an officer of Scheduled Caste in our 
organisation, we get~ the s~rvi.ces of 8n officer from another 
office, or even the State Government." 

6.3 As regards Border Security Force, the Oirector General stated 
that in BSF. a SchedUled CastelScheduJed Tribe officer was includeCI 
in every selection Board. . 

6.4 -In this connection, the Special Secretary, Ministry of Home 
Affairs adde~ as under:-

"The instructions of Department of Personnel and Administra-
tive Refonns are that whenever there is an officer belong-
ing to Scheduled Castel Scheduled Tribe within the 
organisation, he should be put on Board. Where there 
is no officer of this rank, then they can get the person' 
from the sister organisation. The instructions are very 
clear. Now the only question is whether these instruc-
tions have been implemented or not." 

-6.5 It -Is .. th. '. eomposldoa of SeleelloD BoaftIs for remrit. 
ment to varIo1l5 categories -Of posts is aecord_ 'to deslpatfons of oftl· 
cen. fa such composltloD of Seleeflon Boards, there is DO dar ladi. 
cation that it least ODe of die memben will be from Schec1uW CaIbs/ 
Sthedu)ed TrIbes. The Committee desire that the conaposftlOn of the 
Selection Boards should e~ reftect that ODe of the memben thereof 
wUl be Irom Scheduled Castes/Scheduled Tribes. It may also he 
iadiadedtllatlf au Sdledaled -Caste/Scheduled Tribe of tAdlidNtIJ 
hiaII Yak ... 'Of _ ........... t~nmk is a .. iJIIb~ with. the-orpnt. 
SIIGoD. ,a ScMdaJed c.te/Scheduled Tribe oIieer -from .y ...... 
Gevet'lbReDt ofRce/~ ...... 1eI be appolnlec1 on the Seleation 
Boants. 



CHAPTER VB 
• , 

A. Liaison Officer and Scheduled Caste/Scheduled Tribe Cell 

7.1 A Deputy Secretary [Director incharge of' Administration in 
the Ministry of Horne Affairs acts as a Liaison Officer in respect of 
matters relating to the r~resentation of Scheduled Castes and 
Scheduted Tribes in all e!.tablishments and services under the adminis-
trative control of' the Mjnistry~ A special cell known as Scheduled 
Caste/Scheduled Tribe Cell has been created in the Ministry to deal 
with these matters, The cell consist.;; of one Assistant and one Lower 
Division Clerk under the charge of Section Officer (Vigilance). The 
cell assists the Director (Administration) who is the Liaison Officer, 
through an Under Secretary. 

7.2 When the 'Committee pointed out that the cell in the Ministry 
of Home Affairs was not effective and should be strengthened further. 
the Special Secretary, Ministry of Hqme Affairs explained:-

, I 

"The job of reservation cell is to sec whether rosters are 
maintained by the offices under a particular Ministry. 
1 can assme you if the rosters are maintained properly. 
there is no necessity for a cell. The amount of .time 
which is utilised for looking after the maintenance of 
ro~ters is never more than one hour per day, but unfortu-
nately this work of looking after the re5ervation is not 
being taken seriously by various liaison cet1sas a normal 
part of the duty." 

7.3 The witness further added that the e~istitlF cell in the ~ini!ltry 
consisting ofa pnrt-timeDirector, a part-time Under Secretary:. a part-
time Section Officer and l\ full-time Assistant was .,deq\1ate provided 
they did their work. 

7.41n the C'entr,a'1 Re..c;erve Police Force and Border SecuritY 
ForccM office·r of the rank of DePllty Tnspect('lT.;(}eneTal of Polic~ 

"'(pav c;cale Rs. 2000-:!250) has been appointed llS l.iaison Officer for 
work relat;"" tn representation or Scheduled'Castes nnd Sc"ed\ll~c1 
Tribes. TJ1 the Centrallnduc;trial Security Force, an ,Assistant T"snec-
tnr·(i·;JIll'r~l of Police/Commandant (pav sca1e Rs. 1200-1700 for TP~. 
Re;. 1100-1600 for non.TPS) is appointed ali TJai'lon Officer. 

~o 
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7.,5 According to para 15.2 of Chapler 15 of the Brochure on 
Reservation for Scheduled Castes and Scbeduled, Tribes in Services, 
which is based on the Ministry of Home Affairs O.M. No. 27122i6~-Est. 
{SCI) dated J9-4-1969. MinislrieslDepartments are required to set 
up a cell within' tho Ministry I Department under the direct control of 
the Liaison Officer. This cell is required to assist the Liaison Officer 
in the discharge of his duties effectively. 

7.6. Special cells have not been set up in the Cetntral Police 
Organisations. When asked about the reasons, the Committee have 
been informed that the existing instructions do, not specifically provide 
for establishment of cells in the attached ana subordinate offices. 
However, in order to faciJilate the Liaison Officers in discharging their 
duties effectively, it is now proposed to set up cells in the Central 
Police Organisations. 

B. M.aintehance of Rosters 

7.7 It has been stated that in Central Reserve Police Force, for 
direct recruitment, the rosters have been maintained from the date 
from which reservation orders became operative. In respect of pro-
motion, the rosters tke being maintained since 1976. 

7.8 As regards Border Security Force, it has been stated that 
rosters have been maintained in respect of direct recruitment to the 
rank of Assistant Command,ant and Sub-Inspector since 1966, when 
lhe Force was c®stituted: In the matter of recruitment to the rank 
or Constable, rosters had been introduced only in March l l982. 

7,9- It has been stated thdt in Central Industrial Security Force 
rosters 'for direct recruitment are 'being maintained since the raising 
of the Force in .December, 1969. In, the matter of promotion, rosters 
are being maintained with. effect from 10. 12. 19HO in case. of non-
gazetted staff and with effect froD) 12.1.1982 in the case of gazetted 
posts after which date regular promotions are being mtJde. Earlier 
to these dates, promotions were made on ad hoc basis in th~ absence 
of finalisation of principles for determination of seniority. . 

7.10 When the Committee desired to know the reasons for delay 
in the maintenance of rosters in Central Industrial Security Force, the 
Director, General, Centra) IndustriNl Security Force 'stated:-

"The difficulty here was that the Central Industrial Security 
Force is the youngest force in the Home Ministry and we 
have lot of problems in the matter of cadre management. 
Our recruitment ru~es or the seniority rules were fiDa!Jised 
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only on the dates which ,are mentioned here i.e. 
10-12--1980 and 12.1.1982. Prior to that, all the 
promotions in tbis organisation were done in an ad hoc 
basis and the Government instruettc:ms are that the rwes 
as such do not apply to ad hoc .,promotions." 

7 .11. It has been staled that the Liaison Officer' in each organisa· 
tion is expected to carry out inspection of the roster registers with a 
view to ensuring proper implementation of reservation orders. The 
Luaon OBicer, Ministry of Home Affairs also inspects these rosten. 
During. evidence, the Committee were informed that the Uaison Offi-
cers of the Central Police Forces inspected the rosters oned a year. 

7.12 'The Committee wanted to have copies of the inspection 
notol submitted by the Liaison Officer of' the Ministry of Home Affairs 
after inspection of the rosters maintairied by the Central Police Forces. 
In response, the Ministry of Home Affairs have furnished inspection 
notesm respect of the following:-

(i) No. 14017126182-AD. 1 Cell regarding inspection on 
18.12.1982 of rosters. maintained in Directorate General, 
Centr,al Reserve Police Force. New Delhi (Appetndix-D). 

(ii) Inspection on 27.7.1983 of. rosters maintained in Directo-
rate General, Border Security Force, New Delhi, (Appen· 
dix-llI) . 

(iii) Inspection on 13.9.1983 and 28.9.1983 of rosters main-
tained in Directorate General, Central Industrial Security 
Force, New Delhi (Appendix-IV), 

7.13, A perusal of the inspection notes reveals several short-
caminD in the maintenance of rosters. Some of the important ob-
sonralions made by the Liaison Officer are mentioned' below:-

Central Reserve Police Force 

(i) In most of the cases general category candidates have been 
sbowD Ilgainst the reserved pointl and it srems to be D 

seniority list. 
• # 

(ii) Reserved vacancies have been filled by the unreserved 
candidates without getting the vac&bcies firSt dereserved 
by the competent authority. No dereservation has taken 
effect since 1976. 
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Border Security Force 

(i) Rosters in respect of some of the categories are not CODl-
pIck. 

(ii) While making appointment/promotion, signatures of the 
competent authority are not apPended in the roster regis-
ters. 

(iii) Date of appointmentlpromotion is not indicated in the r<>&-
ter registers. 

(iv) No dereservation has ever been obt~lled either before or 
after filling up the vacancies. Only vacancies are ad-
justed whenever candidates belonging to Scheduled Caste I 
Scheduled Tribe communities are available. 

Central Industrial Security Force 

(i) Reserved vacancies h~ve been filled by general category 
candidates. No dereservation has been sought. 

( ii) In the gmde of ConstabIejNaikjHead ConstablelAssistant 
Sub-lllspectorISub-lnspcctor. reservation have not car-
ried forward. 

7.1'4 Special CeUs han not been set up in the Central Pollee 
Organ_tleu fur looldng alter the work relating to repreaabldoa of 
Scheduled' Ca!ltes and SehedU\ed Tribes. However, it k DOW·proposed 
to set up cells in the Central PoUce Orpni.tton.~. 

7.15 The Cennl Reserve Pollc:e Force, Border SeauIty Ferce 
and €.eotral bulustrial Security Force are fairly ... 8 .... o~ 
'ioOR willi their units spread in dilferent, parts of .... c:oatry. If 
Liaisoa' Officers are nominated in these o .... iJadons .... 80 .... fa 
exclusively earmarked for work relatiog to represeDtadoa ol ~ 
Castes and Scheduled Tribes, tbe Committee feels that the In,ft'eIt of 
lIiese Cla.4ISeS would suffer. The Committee expect that tb.e decisioo 
now taken to set up reservation cells in the Central ponce Orpalsa-
tions will he implem,ented WlthODt further delay, within a specl8ed 
tilDe. ,f;' 

7.16 Under Miuifllry of Home Main O.M. No. 16117/67.Est. 
(c) dated to. 4. t 968, instmctions were issued that in oftices under "e 
control or each Head of Department, a Liaison OfIicer should be DO-
miDated for work ~lating to representation of Scheduled Castes and 
Scheduled Tribes in such otlices. No specific instructioas bBve heeD 
Issued for settIog up c:eDs In atblc:bed aod .. bordiaate oftic:etl ODder the 
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I..iaison Officers. If a Liaison Officer has to fundion ~lfectively, it j,; 
necessary that staff is earmarked specifically to assist him ,in the dis. 
charge of his functions in the form of the ,,-ell. 

7.17 The Committee .. ave been informed that th,e rOster registers 
maintained by the C.~ntral Polite OvJt~ml .. ations were inspected by the 
l.iaison Officers annually. The COlUmiltcf: b!l\Vcvc.~r. find that serious 
shortcomings have been pointed out by tile Liaison Officer of the 
Ministfry of Home Affairs in the maintenance of these rosters. ID fact. 
the rosters D1aintain~ by the Border Security Force and the Central 
Industrial Security Force were inspected ~fter the Committee took up 
the subject for examination, during the current year. The Liaison 
Offi('t'f lias pointed out that reserved vacancies have been filled by 
general category candidates without foUoWing the prescribed proce. 
dure of obtaining orders for dereser'Vation. Other shortcomings are: 
incomplete rosters, el"rors in showing appointm,~nts against reserved 
points, absence of signature of competent authority, reserved vaCaD-
des not carried forward etc. From this, the co~duslon is inescap. 
Ilblc that the work relating to main'.~n:li1cc of !"ost",','; has been dealt 
with casunlly and the I.iakon Officers in the Omtlra) Police 'Organisa-
tions have not cared to devote time for thit; work and to set right the 
I'ecords. The Ministry of Home Affairs cannot also absolve itself of 
th.e responsibility at this state of affairs in the Central Polke Organi. 
sat,ons whicb are offices under their administrative controL The 
Committee would like the heads of .the Central P~lice Orpnisations to 
ensure tbat aU the roster regist,ers are regularly scru.-.ised, brought 
111'(0 date, checked by the competent authority and inspected by the 
Liaison OfIicer. Any negligence noticed ill this r~ard should be 
approlHiately dealt wltb. The Ministry of Home Atlairs 5hould a1Clo 
exercLIle a check to en. .. ure tbat aU the orders regarding m.~rvation in 
wervices are actually implemented by the ofRces· under t".'~ir adminls. 
trative control. • ••. 

NEW DFLHI; 

FdJl'/wry 27. 1984 
l~h~iig~M· i~1965-i·s·) 

A. C.DAS. 
Chairm,m, , .. 

Comm;/f,f on tl,,' I~!dfa,.e 

of Scheduled Castt's alld 
.Scheduled T,.ibes. 
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To 

(Vide para 3.4) 
No. 2Ii50:~2-Rectt.IBSF 

Government of India 
Ministry of Home Affairs 

Directorate General Border Securjty Force 

Nirvachan Sadan, Ashoka Road, New Delhi-I. 
. Dated 30th March. 1982 

All Inspectors Gent:ral, BSF 
All Deputy Inspectors General, nSF 
All Heads (If Training In'ititutions, nSF 
All Commandants, BSF Battalion . .;. 

Subject:-Application of Rules regarding Reservations for Scheduled 
. Castes/Scheduled Tribe personnel in the matter of Appoint-

ments/promotions \n Don-gazetteu ranks of Border 
Security Force. 

Sir, .. ... I 

~ , .' • '1 • ~ I : .~.. .. 

It has been ruled by tbe Ministry of l:Iome Affairs that notwith-
standing the Boraer Security Force being an Armed Force of the 
Union as also that tbe post:;!appointments in the BSF not constituting 
rolevant civil appointments, foUowing the pronouncemcmts in certain 
High Court judgements, promotions and appointments, in the non-
gazetted. ranks in the BSP, shall not he exempt from the purview of thel 
orders in force issued by the Central Government in the above regard 
wbich stipul,ate reservAtions for Scheduled CastelScheduled Tribe) per-
sonnel to the extent of 15 per cent for SC and -7 and balf per cent 
for ST. 

2. To ensure that these reservations are brought about effectivc1y 
a' 40 Point Roster is required to be maintained by all authorities who 
order appoincments!promotioDs as this facilitates a ready chick of 
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the implementation of tbe Government's orders in the above regard 
as also clearly indicates when the turn of SCIST personnel has com~ 
up for promotion to the next rank. For facility of ~erence, model Roster as in Appendi~-l of Brochure on Reservation ot Sc~ duled Castes and Scheduled Tribes, is forwarded as an Annexure to 
this Circular. 

3. Thus in future while making promotions out of List '~' (for 
promotion ~f Constable to Lance Naik), List 'B' (for promotion of Lance Naik to Naik). List 'C' (lor promotion of Head Constable to 
Sub Inspector) and List 'E' (for promotion of Sub. Inspector!PI. Comdr. to Subedar), the stipulation regarding reservations for Sche-
duled CastelScheduled Tdbecandidates must be strictly enforced at 
all levels. 

4. The vacancies remaining unfilled through possible non-availa-bility of SqST personnel on the approved list for promotion, should be carri~d forward for a period of three rectt. years,' after which the 
matter regarding de·reservation of these vacancies shoUld \be taken 
up with FHQ. subject to the stipulation that fresh reservations along-
with the carry forward reservations should not exceed SO per cent of the total vacancies available on a particular' occasion., A copy of recent instructions issued by MHA, DP&AR in this behalf vide No. 
36012!':78-Esu(SCT) dated 9 Feb 82 is also cnclOBed. 

5. Accordingly, in future, 110 promotions should be made out of the List'l 'A', 'B', 'C', 'D' and "E' without fully complying with the 
above instructions on the subject regarding implementation of. the 
40 Point Roster and reservations of appointmen.ts!promotioos for SCI9I' rcrsonnel, 

6. Separate instructions already exist with regard to relaxation to be granted. in the. matter of assessment of the suitability of SCIST per. sonne) while they are brought on the aforesaid promotion Lists. So 
long as scisr personnel duly qualified at appropriate Promotion 
O~alify1n~ Tcs~. are available for inclusion in the various promotioo. LISts, ~het.r posltl~n should be shown strictly in accordance with tire 40 Po~t Roster m the matter of promotions against the available vacancIeS. 

? In the case of any doubt. the matter should be brousbt to the notice of FHO f('r clarification. At any rate all future promotions 
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from Lists 'A' to 'E' MUST strictly conform to th~. above imP~~
tation of the 40 Point Roster and there shQUld not be any deviation 
from the same. 

~. Receipt of tbis circulat may please be acknowledged. 

EneI. A~ above. 

'. . . 

Copy to:-

• 

IG(HO) IIG(Comn.), 
All DDs in FHQ. 
CLOICMO\C(\mdr. Arty I STSI Sig. Regt. 
MHA File No. 1-4S02119181-Pers. n 

ANNEXURE-t 

,. 

Youn faithfully, 
SclI-

30 March 82 
(S. N. GHOSH) 

Deputy Director (ORO) 

Model Roster for posts filled by direct recruitment· on All. India· baeis 
by open compotition (for reservation of 1, per cent for· Seheduled 
Castes and 7 and half per ceot for Schoduled Tribos) 

[Para 4.1 (i)(a)] 

(A separate Roster on this pattern will pe maintained for posts 
filled by promotion to which reservation orders apply [Para 4.1 
(iii) ] 

Point in Whdher Unl'fte\'Vtd· 
tbe RO!Itft' or rcsC'I'VM 

I. Seheduled . Catte 

!l. Unreservrd 

g. Unreserved 

4· Schtdulr.d Tribe 

5· Unreserved 

6. Unreserved 

7· UDl'elerved 

Alint in the 1'OtItft' Wbether WU't'lerved or 
relelVt!d 

I 

III Scheduled c..t~ 

9· Un""ervt.d 

10. U Dfftlel'Vtd 

II. Unreserved 

II. U_served 

13· tJlirnerVed 

'4· Scheduled .c.te 



, . 
\ . -' .-----.. ~. _._._.-,.,-.-.. _-_._--.. -.. _----_._-- ... 

15· 

16. 

17· 
lIt 
19· 

2U. 
:..!J. 

~~. 

2:1· 

24· 

2.'>. 

\lO. 

~i' 

II 3, oj. 

U nrcael"vo.I 

L'llrt!Served 

Schedul~ Tdbt 
uorelcrvcd 
lJ nrCler\,,,d 
Unr~f'rved 
Unreserved 

S~htJul~ (;a,:.< 

Unreacrved 

L nrescrvr.rI 

U nrClIt:r, ec.l 

Unrell~rved 

L' ru-tlI<l'v~d 

----- ._-_._-------- ---... -. 
118. 

29· 

31i, , 
37· 
38. 
39· 
40 • 

Scheduled Ca<te 

Un n..,ern·d 

Scheduled Tdbt;. 

U nrese I'\·ed 

Unresrved 

UnrMerved 

Unr ... crv~d 

Scheduled (;a't~ 
U ol'eserved 
Unl'eaerveJ 

UUl'esel·vcc.l 
Unreoer~~d 

_. ____ • ···'V" •• _. __________ ._ .. ___ ._-' __ .~ ,_, _________ . ____ •. _ 

N~te:=-Ifther~-b-~ ~nlyone vacancy in a particular year which falls 
on a re~erved point in the ro~ter, it will be treated as unreserved in 
the first instance and illled accordingly but· the reservation should 
be carried forward to sub~qllent year(s). In the sUbsequent year(s) 
of recruitment. the reservation should be applied by treating the 
vacancy arising in that year as reserved even though there might be 
only a ~ingle vacancy in that subsequent year(s). 

No. 360J2\3i78-Estt, (SCT) 

Government of IndialBharat Sarkar 

M;ini!itry of Home Affairs/Grih Mantralaya 

Department 9f Personnel and Administrative Reforms 

(Karmik Aur Pra~hasanik Sudhar Vibhag) 

New Delhi-l10001, dated the 9 Feb. 1982 

OFFICE MEMORANDUM 

SUBJECT :-Reservtioll for SC/ST in services-stipulation of 50 peT 
cent limit for fresh and carry forward reservation with 
reference to the total vacancies in a recruitment year. 

The 111ldersiped is directed to refer to the Department of Person-
nel and AR Offi.c~ Memo. No. 1613!73-Estt. (SeT) dated 27-12-77 
in which it has been stated that the carried forward reserved vacancies 
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for utilization even where the total number of such reserved vacancies 
exceed~O per cent (,f the vacancies filled in that year ':provided that 
the overall representation of SC and ST in the total htrell!th of the 
conc~rned grade or cadre is found to be inadequate ;.e., the total 
number of ,ScheduledCuste/S~heduled Tribtt candidates in that grade 
has not reached the prescribed perccnt:lgc:o. of reservation for SC 1ST 
respt1;:tively in that grade, as a whole. 

2. The vaHdity of this OfficI! Memo has been reconsidered in the 
light of the judgement delivered by the Suprenle Court on 14·11 ·80 
in Writ Petiticm No~ 1041·1044 of 1977 (Akbil Bhaiatiya Soshit 
Karnlachari Sangh Vs. Union of India). In this casC' , all the three 
Judges constituting the Division Bench havi remarked that the total 
reservation on a particular occasion should not exceed 50 per cent 
of the total vacancies, 'It has now 'been decided in modification to 
the instructions contained in the Office Memo. dated 27~12·1977 
that. in future fresh reservation alongwith CARRY forward reserva-
tion shQuld nolt e".:ceed 50 per cent of the total vac~ncies availablo 
on a particular occasion. 

3. It may happen thnt due to this 50 !ler cent limit, it wiiI not 
be possible to accommodate all the reservations which have accu· 
mulated due to tho carry forward principle. Hence the surplus above 
50 per cent shall he carried f:orward to the subsequent. years of reo 
cruitment, subject, however, 'to the condition that they do not become 
'three recruitment years old' which. is the maximum Jleriod for carry· 
ing forward the reservations from year to year anel lapse. Hence. 
to save !he lapsing of the r"servations, it wjJJ be prQper to accommo.: 
date the oldest carrying forward reservations first. . 

For example, there are 5 carried forward reservations spreading 
over three precedingre.cruitment years in following nl.ll~er:-

.- .. -~-. -'--~'--"''''''- .~ .. - .. _-_ ... __ . -_ .. ---.. ~. 
so ST 

Third Year 

St'cond Y"ar 

F'ir~t Year . 

Suppose 6 vacancies occur in the su.cceeaing year, 3 should be 
reserved, taking into cOllsideration the 50 per cent Jimit. As the 
oldest carried forward reservations have to be accommodated first, 



(0 o. 8C U 1hird year and ODe.SC aDd one .ST of second year life to ·be 
reserved GIlt ·of the 6 vacancies available. The two ST reservations of 
first year will be carried forward ·to next recruitm~t ~ar and they 
will be considered as. in the second year of carry forward in the 
next recruitment year· 

4. This order, however, will not affect this Department's Office 
Memerandum No. 1!9174rE~tt (SCT) dated 29-4-75, ",hich governs 
the .procedure regarding filling up of single vacancy occuring in a 
recruitment year. Ministries IDepartments should make th~ neces-
sary modifications in the de-rellCrvation ~oposals while -sending them 
to the Department of Personnel and AR and to the Commissioner of 
SCIST. Iti! further clarified that no de-reservation will be necessary 
for further carrying ·forward of reservations which could not be ac-
contnltJdated in any recruitment year due to the SO per cent limit. 

5. The above instructions take etlect from. the dB., -ofisaueof 
these orders except where selection to posts to ~:fi.lled bv 'direct re-
cruitment or promotion have already been finalised :prior to the issue 
of the~~ orders. 

6. Ministry of Finance ·etc. are requested to bri.Qg the above in-
structions to tbenotioe of all attached and subordinate offiaes under 
them for compliance. 

To 

Sdl- BATA·K 'DEY 
Deputy Secy. to the Govt. of India. 

(1) All Ministries and Departments etc. 

(2) All Offices, Sections and attached and subordinate 
offices of theMHAandDP IDl AR. 

(3) PRE. 
Sdl-BATA K. DEY 

Deputy Seey. to the Govt. of India. 
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Government of India/aharat 'Sal'kar 
MiDistly of Home Affairs/Grih Mantralaya 

Subject:-Inspection of rosters rela~g to the reservation of poSts for 
SC/ST by the Liaiscn Officer, MHA-Dte. Gem. CRPF 
OrgllDisalion-Report regarding. , 

• /.,.-, ti. • . 
As per direction of DS(A) in his c*acity as Liaison Officer, MHA 

the rosters relating to the representation of reservation posta for SC/Sf 
maintained in the Dte. General, CRPF. NeW Delhi were checked on 
18-12-1982 by me alongwith Shri Y. P. Kumra the dealing hand. 

2. In accordanCe with the instructions contained in Chapter 4 of 
Brochure on Reservation for SC/Sfs, the rosters are being maintained 
in the Dte. General. of CRPF in the prescribed form viz. Appendix 4 
to the Brochure. While inspecting the rosters the following short-
comings have been noticed:- ---

(i) Though !he points have bee·n ~armarked in the rosters for 
SCs/STs correctly according to the prescribed mood 
roster for the particUlar type of recruitment yet in most of 
the cases general category candidates have been shown 
against the reserved points and it seems to be a seniority 
list. 

(ii) The rosters so inspected reveal that reserved vacancies have 
been fiDed by the Un-reserved candidates without getting 
the vatancies first ~reserved by the competent autho-
rity. No dereservatioq has taken effect since J 976. 

(3) As regards the first point it may be mentioned that the-purpose 
of a roster is to cOunt the number of vacancies to be reserved for SC 
aDd ST and to facilitate carry forward of un1illed reserved vacancie.'I. 
It is not to be confused with a seniority list. 
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4. As regards (ii) it may be mentioned that de-reservation is to b ~ 
proposed only when aM the steps prescribed to secure SCjST candi-
dates for appointment against these reserved. vacancies are taken and 
fully followed. by the appointing authority concerned and tbr.'t the 
claims of eligible candidates of these communities have been fully 
CODSida'ed. Dc-reservation has to be resorted to only wben SC/ST 
candidates are not available. 00, CRPF have Dot observed this pro-
cedure for ~reservation of various posts/vacancies. 



AJlPENDIX m 
(vide Para 7.12) 

Ministry of Home Affairs 
SC/ST Cell 

Subject:-Inspection of rosters relating to the reservation of posts for 
SCs/STs-DG(BSF) -Report regarding. 

As per directions of Director (Admn.) in his capacity as Liaison 
Officer, Ministry of Home Affairs, the rosters relating to the represen-
tation eli. reservation posts for SC&ST maintained in the Directorate 
General, Border Security Force were checked on 27-7-1983 by me 
140nawithl Shri Ramesh Chand, dealing -hand. 

2. In accordance with the instruction contained in Chapter 4 of 
Brochure on Reservation for SCs/STs, the rosters are being maintained 
in the DG(BSF) in the prescribed form viz. Appendix 4· of the 
Brochure. 

3. The fonowing rosters pertaining to Ministerial and executive 
staff were checked at the time of inspection:-

(i) LDCs, (ii) UDCs, (iii) Stenographer, Gr. D., (iv) Jr.Engi-
neers, (v) Asstts., ('i) Auditors, (vii) Stenographers Or. C, 
(viii) S. Mechanics, (ix) StaJI' Car Drivers, (x) Section 
Officers, (xi) Platoon Commandunts, (xii) Asstt. Comman-
dants, (xiii) Sub-Inspectors and (xiv) Head Clerks. 

While inspecting the rosters the following short comings have been 
noticed:-

(a) Rosters pertaining to Junior Engineers is not complete. 
(b) Rosters in respect of Head Clerks to Sub-Inspectors are 

not complete. These are not continuously maintained. 
Gaps have been found in rosters. According- to instruc-
tions there should be Do gap in the rosters. As candi-
dates belonging to reserved communities are not avltilable, 
the points reserved for them have been left blank without 
going in for de-r~ation. 

1:l 
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(e) In all the rosters mentioned above, signatures of the com-
petent authority are not appended while making appoint-
ment/promotion ,in ,~e roster registers. ' 

(d) Date of appointment/promotion is not indicated in the 
roster registers. 

(e) The main draw back th~ came to no Lice \\ as that 00 
(BSP) are Dot sending any proposal for de-reservation. If 
fact DO de-reser.vatioD has ever been obtained either 
before or after filling up the vacancies. 

(f) They only adjust vacancies wherever candidates belonging 
to SC/ST communities are available. In posts of Platoon 
Commandants there is a backlog of 29 SCs and 25 STs 
posts. Vacancies from the year 1970 to 1982 are still 
pending for adjustment. As per instructions after getting 
the vacancies de-reserved they are to be carried forward 
only for 3 subsequent years. Instead o~ getting the 
vacllacies de-reserved they have been kept pending. 

Out of 25 posts of Assistant, there are only 2 candidates of SC 
cop1munity. There are only limited posts of Auditors, Stenographers 
Or. B Senior Mechanic and on these posts, there is at present no can .. 
didate of reserved categories in these gr,ades. 

As regards special efforts made to fill up vacancies, the DO(BSF) 
has rehalxed the educational qualifications for constables for filling up 
the posts reserved for SC9/~s. 



APPENDIX IV 

Wi. P.ra 7' III) 

...... Ia 

Prqfo"""/M'~,~" qfrrullrlllltlinl4l;IIJ for ",/lullin: "s~f!r 
' Se""d C."" _ &Iwdul14 Tribll in .fII1Iiefs. • 

Name of i:iffiee 00 (ClSF) 

Date lIf last inapectio:1 

Name of post/Group of poall 

Date of current inspection 

As per lilt aflacblld .4/Wl1111'.·I. 

13'9-83 Bt ~8;9·8S 

I. Whether aeparatCIl'Oltel'll arc bdng m'sintained fllr Yes 
eacb grade or group of PO,!. aDd withill Much 
gradcl~up. separately for (i) direct recruitment 
and (ii) for posta filled by pl'Omation (where rl'!Ier-
vat ian is IIpplicablc in luen poIti filled ~y promo-
tion) and whether all the appointmeutl made dur-
ing the period covered by the instHlCtion are ~howlI 
in~eTmtcr. ' 

II. Whether the appropriate mooell'Olter Yk. tbe onc. Yea 
prescribed for (I) dirr.ct recruitment on all India 
buiI by 0,PC!' competition (II) direct recruitment 
on all India basil othr.rwiee than by :r: competi-
tion (3) direct recruitmcot on a Ioca or regional 
bnil or (4) promotion as the ca,~ may br. is being 
followed. . 

s· Whether the I'OIten are bei~ maintabled 1ep'1l':L' No temporary a=tllleut., 
telyfor (I) permanent appoantmCDts and tempo- ~ made in DO (0 SF) 
rary a~tmcntlllkely to become pcnnanmt or 
to COD nuc Indefinit~ and (II) pu7t temporary 
appointments of 45 ay. 01' mote UIIIdon. 

4· Whether the I'OItel'l arc being maiDt.u.ed in ' the' v. 
form prelCribed vii:. Appendix 4 to the Brouchure. 

5· Whethtt the pointl have beeD. eannarked in ~e Yes 
!'OIter for Scheduled Castes and Scheduled Tribel correcdlo acconIiDr1y ~ the prelCribod model 1'01_ or the particular type 0' rccruiaa.eatI. 

6. Whether immediately after an appointment has Val 
beeD ~ thctCrticu1al'l ofthc penon appointed 
are eo in e ~ter in approprbte columtH 
aad the entry lip ~ the appointing authority 
ar by the ·officer au lOrilcd to do 110. 

7. Whether lilt)' lap iI left in the ftJItf'T. Yes 

It. Wbedler the nIIter iI being maintained in for form Yea 
of. I'1IIIDiaf account from year to year . 

. / 

i. 
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g. Whether before appoint? a peral caDdidate No deraervation .tought ill the 
againat raerved vacancy, 1) prior approval of the case of Coutable, Naik, Head 
Department of PenOftDe fOr deresarvadoD was ColIJtable, Asltt., liteao (Gr. D) 
obtained in the cue, vac:aDdcs iDduded ia the!'Olter I.DC. UDC, AIItt. Comman-
Cor permanent appotDtment and temporary appoint- daDt (Direct) . ASI aud SI. Va-
ment. likely to become permanent or to eontinue ands have been filled by Selle-
Indefinitely, aDd (u) whdher the IleJII prellCribed in ral catesory candidato. 
para 116 of the Brochure to lec&rc Scheduled CUtesl We were told that IU I_rse scale 
Tribes candidates WM'C taken in the ca,e of "acaD- r"cultment is being made in the 
ciCi included iD the !'OIter for purely tempol'MY grades CoDitablf', Naik and 
appointmenta. Head Constable, CISF hwe 

notified inere·tled number of 
reserved vacancies. The !?ointll 
rese\'ved for SC/ST cav.didatol 
win be fiUed in the neat future. 
This is irregular. 

10. Whether fCll!!IVation in confirmation in politi filled 
by direct recruitment has been correctly determi-
ned in accordance with the order'; iA MBA No. 
S1110/63-Sur (I), dated 117-s-6sand 1/-5-63. 

II. Whether all abstract is given 8n~ the lut r.ntry 
in a rt'cruitment year. showing the number of 
rcs!fV8tions carried forward to the following years 
~r:pllrately fOI' Scheduled ('.utCi and Scheduled 
Trib~. Whether thCle retiervatiOfti have been 
shown /II broUltht forward at the beginning of the 
ruster for the following year. 

III. Whether reacrvatioDi have heeD carritd forward to 
three .ubsequeDt recruitment years and exchange 
of rcaervations made between Scheduled Castes 
al1d Scheduled TribCi as provided in the Ministry 
of Home Affian O.M. No. ~7/I1s/~Eatt. (SCI'). 
dated 25th March. 1970 before treatioa them 
'aJ18ed. 

13. Any other remar ... 

14 .. SulDllling up. 

No. 

In the grade of CODitabJe/NaiK 
Head CoIlItablefASI/SI, reier-
vationa have nut hem caT-
ded forward. 

~ef recapitulation of defectl and Ihort-c:omiap DOtic:cd P1eue lee the encloled \ilt 
olD the niainlaDanccofl'Oltenand any other.ugc:atiODI Azu1eaure-lI. 
which the llIIpeCtingofticer has to make, with pu:ti. 
cular ~"i'erCl'lce to Lhc remarlla liven durbli tJae t.st 
impectlClD. • 

R.emarb of Head of 
Depm1ment/Secmary of- --_ 
Ih~ Miutry. 

SdJ- B.M.1bo 
Director (A) 
15-l o.all 

(Sqp.ture of Inlpoc:tiq Officer, 
Dc:aipation and Date.) 



APPENDIX-V 

(vide para 4 of Introduction) 

sumDuLry of' eoDclusionslRecOmmendatiODS 
contained in the R.oport ---_. __ ..• _ .. _ ....... _._. __ ._-_ .... _------.. _----_. __ .. .. 

S. Refi~rcnce to Para 
No. number in the Report 

Summarv of Conclu.ions 
. Recommeodations ------_. __ .•. _--

1 

,.:. , 
',' 

.... ,. 

1 2 3 
._---_ .. _---_._._ ... - -"--."-..• ----_._-
2.6 The CoiDmitt.eO note that iii Aasam Riftea bulk 

of the force is under Army's operational control 
and the personnel are governed by the Army Act. 
Even though there is reservation for Scheduled 
Castes/Scheduled Tribes in other Central Police 
Forces, namely, BSF. CRPF and eISF, the potic), 
of reservation' had not been applied to the Assam: 

, ... -..... 

Rifles. The representative of the Ministry of 
Home Affairs has admitted ~ming evidence that 
even though units of Assam Rifles came under the 
control of the Ministry of Home Affairs some time 
in 1975. the reservations were oot made applicable 
to the Force. Only after this Subject was taken 
up by the Committee for examination, it was real-
ised that the Force was being financed from civil 
expenditure and as such reservations for Scb~uJed 
CasteslScbeduled Tribes sbould aJ'l)Jy. According-
ly orders to this effect were iSsued by Govern-

,. J 

ment on 23-9-1983. ' 
~ . . ..., The Committee feel surprised that Ministry of 
- ..... " Home Affairs whicb issues all orders pertaining to 

..".... - reservations in services did not implement the 
.....- !;ame in Assam Riftes which is under tbeir admini-
,. c;trative confTn'. ",1' {'.ommittec hnt')e tJ,'Jt nrder~ 
• -"' i!iisued on 2~-9-R~ win not merelv remain on 

naocr but would be im"lemented in letter and 
.. ,. -:. spitit. 

I.~ 

" 
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The Govcmmcnt have accepted the prlacipJe. 
that reservation for Scheduled Castes and Sche-
duW Tribes would apply to the Assam RifI& 
The Committee feel that the policy of takiDs oil-
Ce1'B in Group 'A' posts from the Army OD depu-
tation should bel reviewed bv the Government. 
The Border Security Force, -Central Reserve Po-
lice Force and Central Industrial Security Force 
have their own .arrangements for direct recruit. 
ment to Group 'A' posts in their services. Reser-
vati0JJ5 for Scheduled CasteslScheduled Tn1Jes 
ha<; also been provided in Group 'A' posts in the 
matt,;,r of recruitment and promotion. The Com-
mittee would suggest the ado!ltion of similar pro-
cedure in Assam Rifles also. .:$, 

;' 2.12 It is seen that as at the end of the year 1982. 
out of a total strength of 6734 posts in Group ·C;, 

-- - . 

, the number of Scheduled Castes and Schedu1ecl 
Tribes (Hill Tribes) was 254 (3.8 per cent) and 
IS3 (2~3 per cent) respectivety. In Group 1)' 
posts (other than scavcngen), out of a total 
streneth of 24.878. the number of Scheduled 
Castes' and Scbeduled Tribes (Hill Tn'bes) was 
1387 (S.6 per cent) and 2098 (8.4 per 'cent) res-
pectively. The representation of tbese communi-
tieo; ie;, thus. very low even in Group 'C' and 'D' 
posts. The Committee recommend that special 
efforts "hOlt'''' he made to recruit a largm numhr.r 
of Scheduled Castesnnd Scheduled Tn'bes in 
Grouo 'C' and '0' oor;;ts in the "ervices of AM::Im 
Rifles by resorting to sj)Ccial rCcruitment. 

4 3.12 The Committee note that the reservation 
orders have been followed in Border Security 
Forces in the matter of direct recruitment 
since 1966 when the force wa-; raised. But in the:' 
matter of promotions the reservations were not 
implemented in Border Security Force till 1982 
under the misapprehension that Border Security 

------ - -------_._----_.....-------------
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Force personnel were not civil personnel. Tho 
Committee are constrained to observe that 11> mis-
apprehension on the part of Ministry of Home 
Affairs that BSF Personnel wcre not civil person-
nel had caused irrepairablc loss to Scheduled 
CasteslScheduled Tribes in as much as they were 
denied sclection in promotional posts on the basis 
of reservation to which they were entitled under 
the standing instructions. The reservations in 
promotion had been made appucable with effect 
from 30th March, 1982. The Committee feel 
surprised that the Ministry of Home Affairs which 
is the nodal Ministry for all welfare measures re-
lating to Scheduled Castes/Scheduled Tribes and 
which is also responsible for issuing orders relat-
ing to reservation in services have failed to imple-
~ent the same in one of their own organisations 
viz. Border Security Force, which is under their 
administrative control. 

The Committee fmd that as on lst January, 
1983 out of 1,446 officers in Group 'A' ther,d 

were only 33 Scheduled Caste Officers (2.28 per 
cent) and 2S Scheduled Tribe Officers (1.73 
per cent). These percentages are very low whcn 
compAred to the prescribed reservation of 15 
per cent for Scheduled Castes and 7-112 per cent 

for Scheduled Tribes. During the years 1980, 
1981 and ] 982, out of 60 officers appointed to 

Group 'A' posts, 6 belonged to Scheduled Castes 
and one to Scheduled Tribe. It is evident that 

unless the intake of Scheduled CastelSchedu1ed 
Tribe officers in the lowest rung of Group "A' 
posts by direct recruitment as also by promotion 
is considerably increased, the position is not 

likcly to improve. The Committee desire that 
the Ministry of Home Affairs as also the Border 
Secrdity Force authorities should take necessary 
steps including resort to special recruitment to 
increase the representation of these communitie.'1. . -
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6 3.14 The Ministry of Home Affairs (DirClCtorate 
General, Border Security Force) have, in their 
letter dated 30th March, 1982, issued instructions 
that the unfilled reserved vacancies in promotion 
should be carried forward for a period of three 
recruitment years, after~hich the matter 
regarding dereservation of such vacancies should 
be taken up with' Field Headquarters. The Com-
mittee find that these instructions arei not in 
consonance with the orders issued by the Depart-
ment of Personnel and Administrative Reforms. 
In accordan.ce with the instruction., contained in 
the Department of Personnel OM No. 3601113!76-
Estt. (SCT), dated 22nd January, 1977, a vacancy 
reserved for Scheduled Castes or Scheduled Tribes 
for which a candidatd belonging to that community 
is not available even after taking all the prescribed 
steps has first to be dereserved with the approval 
of the Administrative Ministry/Department of 
Personnel before filling it by a general candidate. 
After a reserved vacancy is so dereserved, the 
reservation is to be carrield forward to subsequent 
three years. . The Committee desire that the letter 
dated 30th March, 1982 issued by the Directorate 
GeneraJ" Border Security Force should be suitably 
amended and the concerned authorities informed 
accordingly. 

7 4.12 The Committee note that in Central Reserved 
Police Force the reiiervation orders, for promotion' 
were made' applicable on]y from 1976 onwards 
while Ministry of Home Affairs O.M. No. 1112167-
Est. (C) dated lIth July, 1968 had prescribed 
reservations for Scheduled Castes and ScheduJed 
Tribes in posts filled by promotion through limited 
dcpartmcnta,l competitive examination and also by 
thd method of selection. The prescribed reserva-
tions at that time were 12-112 per cent for Schedul-
ed Caste and 5 per cent for Scheduled Tribe. From 
March, 1970 these percentagtS were raised to 1 S 
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and 1-112 respectively. Orders regarding reser-
vations in promotion upto Group 'A' posts were 
issueQ in July, 1914 by the Department of the Per-
sonnel. From the method of recruitment followed 
in Central Reserve Police Force i, is notico;{ that 
95 per cent of the PQSts of Head Constab~e and 
Naik are filled by promotion. Similarly 1S per 
cent. of the posts of Sub-Inspectors and lOOper 
cent of the posts of Inspectors are filled by promo-
tion. Some posts in the rank of Deputy Superin-
tendent of Police and Asstt. Commandent are 
a1sofilJed by promotion. 

If reservation orderS had been implemented 
from the year 1968 itself, a large numbdr' of these 
promitional posts would have been filled by Sche-
duled Castes/Scheduled Tribe personnel 8pinst 
the reserved vacancies. The Committee regret to 
observe that by delaying the implamentation of 
r~servation orders till the year 1976, grave injus-
tice has been done to the Scheduled CastelSche-
duJed Tribe personnel o~ the CRPF. 

It is "een that in Group 'A' posts, as on 
1.1.1983, out of 11]0 officers, 41 (3.~O per emt) 
belonged to Scheduled Castes and 15 (1.28 per 
cent) to Scheduled Tribes as against the Prescribed 
percentaf!es of 15 and 1-112 respectively. The 
Co,mmittee' would like the Ministry of Home 
Affairs and th·e Central lteserve Police Force au-
thorities to ensure that a large n'umber of persons 
bdIonging to these communitie!\ are recruited I pro-
moted to Group 'A' posts by holdina special de-
partmental examination and bv relaxing the stan-
dard~ and service conditions. 

The C.ommittee find· that in tbe ClSP the 
method of recruitment to tbe post of Foltower is: 
tOO per cent bv absorption of persons from in-
dustrial undefrtRkin~ faitin~ wbich by direct re-
cruitment or by re-empl0Ym.~It. For recruitment 

., .---... - ... _!" ........ __ """1.-._ .. _. __ •. ~ .... _ 
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to the post of Constable, method of recruitmeDt is 
lOOper cent, by absorption of persons from indus--
triaJ undertakings failing which by re-employmet 
or direct recruitment or deputation or transfer. 
The Committee feel that the pi'ovision of absorp. 
tion of persons from industrial undertakings to 
these posts could reduce the intake of Scheduled 
Castel Scheduled Tribe candidates. The Director 
General. elSF. informed the Committee. duriq 
evidence that in rllatlity the number of persons 
coming from public undertakings into CISF is 
not large. Even so, the Committee are of the 
view that there is a lacuna in the existing rules 
for recruitmentlpromotion to the posts of Follower. 
Constable and Naik. This needs to be rectified so 
that the recruitment and promotion of Scheduled 
Caste/Scheduled Tribe candidates is improved. 

11 5.13 The Committee find that in Group 'B' posts in 
CISF, as on 1.1.1983, out of 239 officdrs, only 
6 (2.5 per cent) belong~d to Scheduled Castes and 
3 (1.2 per cent) to Scheduled Tribes. Thus re-
presentation of !hese communities in Group '8' 
pasts is highly unsatisfactory. In Group 'A' posts, 
out of 62 officers, only 5 officers belong to Sch. 
duled Castes and none to Scheduled Tribes. 1be 
Committee would Jike the Ministry of Home Allairs 
and the CISF authorities to look into the matter 
and take necessary steps including resort to 
special recruitment to make up the shortfalls' in 
these catetories. 

12 6.S It is seen that the' composition of Selection 
Boards, for recruitment to. various categories of 
posts is according to designations of officers. In 
such composition of Selection Boards, there is no 
olear indication that at least one of the membctrl 
will be from .Scheduled Castes\Scheduled Tribes. 
The Committee desire that th~ composition of the 
Selection Boards should clearly reflect that ODe 
of the members thereof ,will be from ScbcdUled 
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Castes/Scheduled Tribes. It may also be indicat-
ed that if no Scheduled Castel Scheduled Tribe of 
sufticiently high rank officer of an appropriate. 
rank is available within the organisation, a Sche-
duled Caste I Scheduled Tribe officdr from any other 
Government office I organisation should be ap-
pointed on the Selection Boards. 

-13 7.14 Special CWls have not been set up in the Cen-
tral Police Organisations' for looking after the work 
relating to representation of Scheduled Castes and 
Scheduled Tribes. However. it is now proposed 
to set up cells in the Central Police Organisations. 

14 7.1S The Central Reserve Police Force, Border 
Security Force and. Central Industrial Security 
Force arC' fairly large sized organisations with their 
units spread io different parts of the country. If 
Liaison Officers are nominated in these organisa-
tions and no staff is eJ{clusively earmarked for 
work relating to representation of Scheduled 
Castes and Schedul~ Tribes, the Committee feels 
that the interest of these classes would suffer. The 
Committee expect that the decision now taken to 
set up reservation cells in the Cantra1 Police Or 
ganisations will be implemented without further 
delay within a specified time. 

. 15 7 .16 Un~er Ministry of Home Affairs O.M. No. 
16117167-Estt. (c) dated 10-4-1968, instructions 
were issued that in offices under the control of 
each Head ot Department, a Liaison Offi~er should 
be nominated for work relating to representation 
of Scheduled Castes and Scheduled Tribes in such 
offices. No specific instructions have been issued 
for setting up cells in attached and subord.iltat~ 
offices under· the .Liaison Officers. If a Laison 
Officer has to function effectively, it is necessary 
that staff is earmarked specifically to assist him in 
the discharge of his functions in the form of tht 
Coil. ---'-" --_._-_._-- --_ .. _--
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16 7.17 The Committee have been informed that the 
roster registers maintained by the Central· Po-
lice Organisations were inspected by thfI Liaison 
Officers annually. The Committee, however find 
that serious shoncomings have been pointed out 
by th~ LiaiSon Officer of the Ministry of Homt' 
Affairs in the maintenanc:;e of these rosters. In 
facts, the rosters maintained by. the Border security 
Force and the .Ce.ntraJ Industrial Security Force 
were inspected after the Committee took ·up the 
subject for examination during the current year. 
The Liaison Officer has pointed out that reserved 
vacancies have been fiDed by general category can-
didates without fonawing the prescribed procedure 
of obtaining orders for dereservation. Othei' short-
comings are incomplete rosters, errors in showing 
appointments against reserved points, absence of 
signature of co~peitent authority, reserv¢ vacan-
cies nof carried forward etc. From this, the 
conclusion is inescapable that the work relating to 
maintenance of rosters has been dealt with casually 
and the Liaison OfficelrS in the Central Police Or· 
gan~sations have not cared to devote time for this 
work and to set right the records. The Ministry 
of Home Affairs cannot also absolve itself of the 
responsibility at this state of affairs in the Central 
Police Organisations which are offices under their 
a4ntinistative control. The Committee would like 
the heads of the Central Policei Organisations to 
ensure that all the roster registers are regularly 
scrutinised. brou!!ht upto date, checked by the 
c,?mpetent authority and inspected bv the Liaison 
Officer. A!ny negligence noticed in this regard 
should be appropriately dealt with. The Ministry 
of Home Aftairs should also exercise a check . to 
ensure that all the orders. regarding reservation in 
services are actually implemented by the offices 
under their administrative control. 

---------~--
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